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f\\‘xxgﬁxﬁu; For the reasons’ recorded in

the&Judgment in 0.A.306/94 (copy
Seperately kept on record of this O.A;)
The G.i. stands dlsmlssed sSubject

to J_'Lbe.rty-henjc.ione-d in the crder

(see Op¢rative order jin the éopy -

of the Judgment) with no order as

to ccsts. Ca TS be treat&‘d,,_as;_ .
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